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BEFORE THE NATIONAL GREEN TRIBUNAL

PRINCIPAL BENCH, NEW DELHI.

ORIGINAL APPLICATION NO. 408/2023

HARVINDER SINGH

VERSUS

STATE OF IIARYANA & ORS.

APPLICANT

RESPONDENTS

REPLY ON BEHALF OF RESPONDENT NO. 6 i.e. CENTRAL

POLLUTION CONTROL BOARD (CPCB)

MOST RESPECTFULLY SHEWETH:-

PRELIMINARY SUBMISSIONS:-

I, Pankaj Agarwal s/o Late Shri Jagdish Saran Agarwal, aged about 49 years

working as Scientist 'F’ in the Central Pollution Control Board (hereinafter

referred as CPCB) Delhi, do hereby solemnly affirm and declare as under:

A. That the present Original Application (hereinafter referred as OA) was

registered as letter petition vide OA No.408/2023 before the Hon’ble

NGT, PB, New Delhi and the same was listed on 20-12-2023 for hearing.

That while hearing the present OA the Hon’ble Tribunal has passed the

following order on 20- 12-2023 :-

1. Letters have been received from the District Magistrate, Yamuna Nagar

and the applicant vide email dated 30.11.2023

SH\'
r)At

LbC
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2. In his letter the District Magistrate, Yamuna Nagar has mentioned that

reference has been made to CPCB for clarification as to inclusion of word

'colleges’ in the word 'schools’ as mentioned in guidelines dated

07.01.2020 issued by CPCB.

3. In view of the facts and circumstances of the case, we consider presence

of CPCB to be essential for just and proper adjudication of the questions

involved in the case. Accordingly, CPCB is impleaded as respondent no.

6

B. That the Hon’ble NGT vide order dated 20.12.2023 in OA has sought

reply/response of CPCB on the matter for clarification as to inclusion of

word 'colleges’ in the word 'schools’ as mentioned in guidelines dated

07.01.2020 issued by CPCB.

C. That in compliance of the notice received by the CPCB, the CPCB herein

craves leave to the Hon’ble Tribunal to file the present reply with

additional prayer to file further reply if needed in future.

REPLY ON MERIT:-

1. It is humbly submitted that the issue of setting up of large number of

petrol pumps without any environmental concern was considered by the

Hon’ble NGT in OA No. 86 of 2019 titled as Gyanprakash @ Pappu

Singh vs UoI & Others. Thereby, Hon’ble NGT directed the Ministry of

,Petroleum and Natural Gas and CPCB to review the matter and issue
/ d

a@jt?priate guidelines. Accordingly, the guidelines for setting UP of new
\

li :, . , - pet(@\bumps were framed under the guidance of the Expert Committee

\: cdi$/sing ,f ,fn,i,1, h,m M,PNG, NEERI, IIT-K,„p„,, IIP-
/

\. '’,)IT . _. ]>Hadun, TERI & CPCB and were subsequently circulated on 07-01\:_t\g + I JLj&
';e’;'Q
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2020 to concerned stakeholders for implementation. The copy of

guidelines is annexed herewith as ANNEXUM-A.

2. It is humbly submitted that the Expert Committee while framing the

guidelines, had discussed the applicability of the siting criteria, and it was

decided that siting criteria should be applied for sensitive locations.

Subsequently, Expert Committee in its meeting held on 01.10.2019,
t

decided that siting criteria may be prescribed only w.r.t. schools and
on IoIJno3 QuiT

hospitals (10 beds and above), considering these as sensitive locations.

The copy of minutes of Expert Committee meeting held on 5.4.2019 and

01.10.2019 are annexed herewith as ANNEXURE-B.

3. That the issue of prescribing siting criteria w.r.t. certain locations/

buildings have already been deliberated by the expert committee and

colleges have not been included considering schools and hospitals (10

beds and above), as sensitive locations.

4. That in response to letter dated 29-11-2023 of DM, Yamuna Nagar,

Haryana, seeking clarification from CPCB whether college is exempted

from prescribed criteria, CPCB vide letter dated 18-12-2023 had provided

its response to DM, Yamuna Nagar, informing that CPCB guidelines

dated 07-01-2020 for setting up of new petrol pumps prescribe siting

criteria w.r.t. schools, hospitals (10 beds and above) an

designated as per local laws.

IItaJr pass5. Th,t, CPCB humbly ,ub„,it, th,t thi, H,n’bl, TI

order as may deem fit and proper in the facts and

matter. Additionally, it is also submitted that CPCB w
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the orders and directions of the Hon’ble Tribunal passed in the lnstant

OA, in the interest of justice.

W
DEPONENT

qVB nigra / Pankal Agarwal
_ +81fhT'qV'/SdHlbt'F'

WIn Begun+Hndt+
Central Poli&tIon ConROI Board
1r.m8qmljiMiidfidifilO
Wo EnvtDmWt kW &'OhubCtnW6ohd Ir,h)
qRavl qm. lg aqq VIV. ha-lloa3J

Ihrtvesh Bhawan, East AHun Nagar. Delhi-11 (X)32
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BEFORE THE NATIONAL GREEN TRIBUNAL

PRINCIPAL BENCH, NEW DELHI.

ORIGINAL APPLICATION NO. 408/2023

HARVINDER SINGH

VERSUS

STATE OF HARYANA & ORS.

APPLICANT

RESPONDENTS

AFFIDAVIT

] ''1

I, Pankaj Agarwal s/o Late Shri Jagdish Saran Agarwal, aged about 49 yearsa; a
working as Scientist 'F’, Central Pollution Control Board (CPCB), Delhi office

at Parivesh Bhawan, East Arjun Nagar, Delhi- 1100321 do hereby take oath and

state as under:-

i f;'iHI' f it.nr'p

th

1. That the accompanying reply may be read part and parcel of the present

affidavit as I am competent to swear this affidavit.

2. That the accompanying reply has been drafted and filed under my

instructions and authority the contents thereof are true and correct on the

basis of the record maintained during ordinary course of business of

CPCB and available records and documents and the contents of the same

are read over and explained to me and are not repeated herein for the sake

il

ifIM w- '-

DEPONENT

anti\IF t I ’
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VERIFICATION

Verified at Delhi on this /L- Z££ Bo;/F£hary, 2024 that the contents of

above affidavit are true and correct to my knowledge. No part of it is false and

nothing material has been concealed there from.

b
DEPONENT

tIF

Al:i: t: E:IIb I

+ 2 FEB 20th

1 1 f 1 v cSP
+l ' ,cb

T1:r : i& ?: :5 : ::•
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Item No.12  Court No. 2 

BEFORE THE NATIONAL GREEN TRIBUNAL  
PRINCIPAL BENCH, NEW DELHI. 

(Through Physical Hearing with Hybrid V.C. Option) 

Original Application No.408/2023 

Harvinder Singh  Applicant 

Versus 

State of Haryana & Ors.       Respondents 

Date of hearing: 20.12.2023 

CORAM: HON’BLE MR. JUSTICE ARUN KUMAR TYAGI, JUDICIAL MEMBER. 
HON’BLE DR. AFROZ AHMAD, EXPERT MEMBER. 

Applicant:  None for the applicant.  

Respondent: Mr. Rahul Khurana, Advocate for Respondents  
No. 1, 2 and 5. 
Mr. Robin Dutt Advocate for Respondent No. 4. 
None for Respondent no. 3. 

Application under the provisions of the National Green Tribunal Act, 
2010. 

ORDER 

1. Letters have been received from the District Magistrate, Yamuna 

Nagar and the applicant vide email dated 30.11.2023. 

2. In his letter the District Magistrate, Yamuna Nagar has mentioned 

that reference has been made to CPCB for clarification as to inclusion of 

word ‘colleges’ in the word ‘schools’ as mentioned in guidelines dated 

07.01.2020 issued by CPCB.  

3. In view of the facts and circumstances of the case, we consider 

presence of CPCB to be essential for just and proper adjudication of the 
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Annexure-C89



               O.A No. 408/2023 Harvinder Singh Vs. State of Haryana & Ors. 
2 

questions involved in the case. Accordingly, CPCB is impleaded as 

respondent no. 6. 

4. The Registry is directed to amend the memo of parties and to issue 

notice to respondent no. 6 requiring it to file its reply/response within 

one months by e-mail at judicial-ngt@gov.in preferably in the form of 

searchable PDF/ OCR Support PDF and not in the form of Image PDF.

5. List for further consideration on 09.02.2024. 

6. The applicant be informed about the date of hearing fixed and VC 

link be sent to him for joining the proceedings.  

7. Interim order dated 17.08.2023 shall operate till further orders to 

the contrary.  

Arun Kumar Tyagi, JM 

Dr. Afroz Ahmad, EM 

December 20th, 2023 
N
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